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GOVERNMENT OF ASSAMR
ORDERS BY THE GOVERNOR
ASSAM LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
The 3rd I anuary, 2020 '

No. LLE. 6/2007/6319.- In exercise of the powers confe'
(ii) and (jii) of Section 28 of the Right to Information Act, 2005
the Speaker, Assam Le gxslatwe Assembly hereby makes the follow:

1. Short title and commencement

6] 'meee Rules may be called ﬂxe‘i‘\ssmn Legislaturc Secret
Information (Regulations of Fee and cost) R:ulest 2007 2

{i) They shall come into force fmm the cia_tgiof pubui:z';_tiqi-;{_i
2. Definition: In these Rules, unless the context ot’t‘zemrlse
11] ‘Act’ means the Right to Information Act, 2005
{1 Saction’ means section of the Act; and, -

i) Al other words and e:qaressions used hereln but net defined
shall have the meanmgs asslgned to them in the Azct

~Acreguest for: obtatning mfurmaﬂnn under Sub-Sectmn {1} of the Secuor 8
be raade on plain paper o the format specified in Form-A to the Public’ mt‘ormation”
Officer / Assistant Public Information Officer as the . case may be and shall be-
accompanied by an application fee of rupees ten by way of cash against propa' receipt
or by Demand Draft or Banker's cheque payabie to the Drawing’* id Digbursing Oﬁicer -
Assam Legislature Secretariat. - : B

4. For providing informaﬁon under Sub—section‘{ 1) of
charged by way of eash against proper receipt orby. Demand
payable to the Drawlng and Disbursing Ofﬁcer Assam Legis
following rates: . e 3
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; i prmmd matters mt, maps, plans. floppies, CDg, samples. models
i _:_nrmateﬂa} m anyother form. wmch are priced, the sale price thereof.

mwmmnmdwmnfmsm*gmmsmpm) rupees two per
nfﬂmpaperthﬁeof' :

hedalmpﬂntedormfurmmlargermaanasm cost of the
:_perﬂzereof :

Maps and P!ans actuai cost thereof:
::Electromc fcrmatvf:z ﬁieppy CD, or DVD:

paeﬂftyforﬁoppyofl %MB _
pees onie Hundred for CD of 700 MB: arrd
e: ‘IWoHundredﬁorCD{DVD? _
___plesar models - actuai cost ﬁwraof;

-.-:tn_ibe gent by puat “the actual pﬂstal charges in addition to the
charge payabie as per these rules: '

mapection ofrecords rupees ten for the first hour and a fee of rupees
ﬂw_far each subsequent hour (or fraction thereof);

or hiformauon provided in printed form, at the price fixed for such
'Mcaﬁc.m or mpees three per page of photocopy for extracts from the
ublication. . S

L inxypersun;who. doesnatr&celveadeciston within the time specified in sub-
S -:sacuon (1) or clauss {a) of sub-section (3) of Section 7 or is aggrieved by an order of the
. Public Information Officer/Assistant Public Information Officer may, within thirty days
- from the date of receipt of the order of the Public Information Officer/Assistant Public
'Infmmati n Officer prefer an appeal to the appellate ‘anthority (Principal Secretary
: - Legist )___ ';:_'-plam papa in the format specified in Form-2,

> tian_fee and the rost erﬁmd to be chamd for pmvidmg information
g and Disbursing Officer or any other authorised Officer of the Public
"'-ttedtothefollamgﬁeadofﬁrxount

Head ofa;:couut. 0070 - . Other Administrative Services”.

M. K. DEKA,
Principal Secretary,
Assam Legislative Assembly,
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FORM-A

Format of application for obtaimng mformatian
Right to !nformaﬁon Act 2005 :

ThePuhﬂeInfomaﬁonGmcer/ _
~memti’ubﬁ£mfomaﬂm0mm
Dispur, Guwahati 781 006. . -

1. Full Name of the applicant
2. Full address

3. Particulars of information required
(§1} Subject matter of information ¥

)  The pericd of which the 'mfamﬁon
i}  Description of the mfnrmatwn required b
(iv)

)
{vi}

4, I hereby state that the information sought fnr !a 1o
categories which are exempted from disclosure of informatio
or under Section @ of the Right to Infennaﬁon Act. 2 05
knowledge it pertains to your Secretariat. .

Assam Legislature Secretariat tomrds the fee payable

Date: | . Signatuse of the Applcant

*  Subject to he indicated (such as Starred questlons. Calling Attention Notiees et
# Relevart period for which information 1s required, o be mdicated
ss% Specific details of the information are required, to be indicated. -~



 FORM-B

ppeal under Séction 19(1) of the Right to Information Act, 2005.

Th kppellate Authonty, -

] the Pubhc Informatwn Ofﬁcer/
'I:c Infonnauon Oiﬁcer .

égazn' (ﬂ' order pésscd}
4l e .foz'-- ﬁlﬁng -the appeal

The’ gmunds 'far appeal
Particulars o.' 'mformatmn i
aturc and sub_;cct matter of the information required.

.Name of thc Ofﬁcer ta wh:ch the information relates,

~ Signature of the Appellant

M. K. DEKA,
Principal Secretary,
Assam Legislative Assembly.




